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CUrTACK BENCH 

ORDER SHEET 

22 pp1ication No ....... ........................ of 2001 

Applicant (s) ....... ....
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Advocate for Applicant (s)A 	 ,' ........AdvOGte for Respondent (s) ....................... ..........  
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NOTES OF THE REGPSrRY 	
ORDERS OF THE TRI8UAL 

:. 

1.0RDEK D2. 11.5.2001. 

irst- defect pointI out by the Registry 

is jgnore.Let the O.A.De registered.Le 

counsel for the applicant undertakes to correct 

tF 	second defect priLr to issue of notiCe.Se en 

hP 'r?]- tiOfl. Head Dr.Mishra,,leamed counsel for 

the applicaflt.Ifl this O.A. the app1iCt has 

rrayed for a direction to the ReSpOflde1tS to 

consider sanCtiOfl of pesiOfl to the appliCflt 

by reaxatiOfl of rules. prom the averments m-Edy 

he applicaflt himself it is found that he had 

uo rk in the Military and Was a secork world 

ua \ 	ran.Ue has mentioned that he is a 

1-dLitary s vant and is an 	serviceman. 
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NOTES! THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Larni counsel for th 	licdn 

submits that he was - pioneer Crops but that 

does not take iay the fact that he is a 

military personnel as the enclosure to the 

f) 	 O.A. shows. 	clause -A of sec.2 of the 

AT Act provides that any member of the naval, 

Cr_ 
military or air forces or of any other arm& 

forces of the UniOfl,±S can not approach the 

Tribunal under this ACt.AS the provision of 

this Act does not apply to th we hold. that the 

application is not maintdirta)le before this 

Tribuna lL which is accoinclY rejt 	On the 

ground of maintaiflaDilitY.t the stage of 

admission. 
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Mmer (judicial) 


